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Out of the total length of about 
1042 miles of the link, only a length 
of 677 miles is expected to be a canal, 
the remaining length being along 
rivers and streams

It is not the intention that the 
National Water Grid should supplant 
projects in Northern, Western or any 
other part of India, which on the 
other hand should be earned out 
as quickly as possible all over the 
country The link has been pioposed 
only to supplement the country’s 
water utilisation of large rivers likt 
the Ganga etc , which may be surplus 
to the needs of the nvei basins them­
selves and which would otherwise 
flow waste to the sea It is atses'od 
that by about the turn of the century 
there will bo great need for such 
transfer of waters and steps have to 
be taken m time to investigate and 
implement the necessary projects for 
a National Water G id

Uniform Civil Code

3946 SHRI D B CHANDRA GOW- 
DAD Will the Minister oi LAW 
AND JUSTICE be pleased to state

(a) whether a Unifoim Civil Code 
covering all Indian utirens irrespec­
tive of caste creed or religion has 
been suggested by eminent Lawyers 
and

(b) if so, the reaction of Govern­
ment thereto’

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NITIRAJ SINGH CHAUDH- 
ARY) (a) Yes, Sir

(b) The Government do not have 
any proposal now for enacting a Uni­
form Civil Code
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Conversion of Private Sector Caustic 
feoda Plant m  North Kanara, 
District (Mysore) into Joint 

Sector Plant

3948 SHRI B V N^IK WiJl the 
Mirmtet of Pfc/IROLIUM AND 
CHFM1CALS be pleased to state

(i) Vrhfthff theie is anv proposal 
for the conversion of pn \a te  sec toi
plant foi production of Caustic Soda 
in <he District o North Kanaia in 
Mysojo State into a jjm t sector plant 
and

(b) if so the tens taken by 
Government in this regard

THt DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICAIS (SHRI DALBIR 
SINGH) (a1* Ihere K no proposal 
with the Cent! a I Government foi 
the conversion of private sector plant 
fc i production of ( a icti( Soda m the 
District of North Kanara 111 Mysore 
State mto a iomt sector plant

(b) Does not arise

« Non-implementation of Sharda Act
and the Act to prohibit Dowry

3949 SHRI SOMCHAND SOLANKI 
Will the Minister of LAW AND JUS­
TICE be pleased to state

J(a) whether the Sharda Act and the 
Act to prohibit Dowry which were 
passed long ago are not being imple­
mented properly; and

<b) if so, the steps being taken by 
Government for proper implementa­
tion of the provisions of the Acts?
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THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NITIRAJ SINGH CHAU- 
DHARY1 (a) The administration of 
the Child Marriage Restraint Act, 1929 
(popularly known as Sharda Act) 
and of the Dowry Prohibition Act, 
1961, is primarily the concern of the 
Ptato Government*! No complaint 
that the 1wo Acts are not being imple­
mented properly has been received

(b) Does not arise
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Execution of Hemavathy, Upper 
Krishna and Malaprabha Projects

3951 SHRI K LAKKAPPA Will 
the Minister of IRRIGATION AND 
POWER be pleased to state

(a) whether the Union Govern­
ment are responsible for defecti\e 
planning and acceptance of defective 
tendeis for the Hema\athy Upper 
Krishna and Malaprabha Pioject 
•which have caused delay m then 
execution

(b) if not the authorities responsi­
ble therefor and

(O the step*? bemjc taken by Gov­
ernment to help the State Govern 
mei t in completing the above pio 
jeet?

THE DEPUTY MINISTER IN THF 
MINISTRY OI IRRIGATION AND 
POWER (SHRI B N KUREFI ) (a>
to (c) Irrigation is a State subject 
and Irrigation proiects are therefore 
planned investigated, designed, con 
‘trmted operated and maintained by 
the concerned State Governments

No request for any technical assis­
tance has been received for the Uppci 
Krishna and Malaprabha projects 
which are being constructed by the 
State Government as part of their 
developments plans TTie Hemava- 
thv project has not been accepted so 
far for inclusion in the developmental 
plans of Mysore

Central financial assistance to 
States is provided m the form of 
block loans and grants for the State 
Plans as a whole and is not related 
to any individual head of develop 
ment, or projects. The Fourth Plan 
outlay for Mysore is Rs 350 crores, 
out of which Cenral assistance is 
Rs 173 crores




